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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 

IN THE MATTER OF: 

Varun Gulati          …Applicant 

Versus 

State of Haryana & Ors.    …Respondents 

SHORT REPLY ON BEHALF OF THE RESPONDENT NO. 93- 
M/s SIA PHARMA PVT. LTD. 

MOST RESPECTFULLY SHOWETH: 

1. That the present Reply is being filed on behalf of Respondent No. 93-

M/s SIA Pharma Pvt. Ltd. in the above-captioned original application

pending before this Hon’ble Tribunal. At the very outset, it is most

respectfully submitted that the filing of this Reply shall not, in any

manner, be construed as acquiescence by the answering respondents

to their impleadment in the present proceedings. On the contrary, this

Reply is being submitted to demonstrate that no cause of action exists

against the answering respondents and, therefore, they ought to be

discharged from the present case as improperly impleaded parties.

2. That the present reply is being submitted on behalf of the industries

that have been impleaded as Respondents in the above-captioned

matter despite being fully compliant with the environmental laws,

regulations, and standards as prescribed under the Water (Prevention

and Control of Pollution) Act, 1974 and the Air (Prevention and

Control of Pollution) Act, 1981.
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3. That the Joint Committee Report annexed as Annexure 4 categorically 

marks the above industries as 'Compliant', indicating full adherence 

to environmental norms, proper operation of their respective Primary 

Effluent Treatment Plants (PETPs), and non-involvement in any 

unauthorized discharge or groundwater extraction violations. 

 
4. That the impleadment of compliant industries in the present matter is 

arbitrary, as there exists no cause of action against them. The Hon'ble 

Supreme Court and various High Courts have repeatedly held that a 

party that has not committed any wrong ought not to be unnecessarily 

impleaded in a proceeding, as it leads to an unwarranted burden on 

the judicial system and prejudices the rights of the parties involved.  

 
5. That the National Green Tribunal is governed by the provisions of the 

Code of Civil Procedure (CPC). Order VII Rule 11 of the CPC 

explicitly states that a suit or plaint may be rejected if it fails to 

disclose a cause of action against a specific defendant. In the present 

case, there is no specific cause of action against the compliant 

industries, and their impleadment in these proceedings is without 

basis. 

 
6. That the Hon'ble Tribunal’s Order dated 08.01.2025 makes general 

observations regarding environmental issues in the Barhi Industrial 

Area; however, these observations do not apply to the compliant 

industries. Thus, including these industries as parties in the present 

proceedings is not justified and would lead to unnecessary litigation 

burdens. 
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7. That the Respondents reiterate their commitment to environmental

protection and have consistently undertaken all required measures to

ensure compliance with statutory requirements. These include regular

monitoring, submission of compliance reports to the Haryana State

Pollution Control Board (HSPCB), and investment in sustainable

industrial practices.

8. That in light of the above, it is humbly submitted that the present

compliant industries may be delisted from the present proceedings, as

they have not violated any statutory provisions, and their continued

impleadment in this matter would only serve to unduly burden the

Hon'ble Tribunal.

PRAYER 

In light of the foregoing submissions, it is most respectfully prayed 

that this Hon’ble Tribunal may be pleased to: 

A. Delete the names of the answering respondents from the present

proceedings, as their impleadment is arbitrary and without cause;

B. Pass any other order(s) as may be deemed fit and proper in the interest

of justice.

[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA] 

[CHINMAY DUBEY] & [RHYTHM KATYAL] 
Advocates for Respondent No. 93 – M/s SIA Pharma Pvt. Ltd. 

8A, Sagar Apartments, 6-Tilak Marg, 
New Delhi-110001. 
Mob.: 9888884445 

E-mail: siddharth.batra@satramdass.comDate: 21.05.2025 
Place: New Delhi      Phone: 011 4704 6111 
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 58, 71, 93, 94, 96 &
100 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Wed, May 21, 2025 at 3:03 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla
<shivani.chawla@satramdass.com>

 Paperbook- NGT Reply-R94 Samarth
industries_Redacted.pdf

 Paperbook-NGT REPLY-R100 INDIES
GLOBAL_Redacted.pdf

 Paperbook-NGT REPLY-R71 DENIM
CRAZE_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 58, 71, 93, 94, 96 & 100 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included in
this message and any attachments is prohibited. If you have received this communication in error, please notify us by reply e-
mail and immediately and permanently delete this message and any attachments. Thank you." 

3 attachments

Paperbook-NGT REPLY-R58 Pooja Textile Industry_Redacted.pdf
13539K

Paperbook-NGT Reply -R93-Ms SIA Pharma Pvt. Ltd._Redacted.pdf
4442K

Paperbook NGT Reply -R96-Ms Raja Industries_Redacted.pdf
3370K
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